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Bilaspur# t h is  the 29th day o f June 2006,

CORAM

H on'ble D r.G .C .Srivastava# V ice Chairman 
H on'ble Mr.A.K.Gaur# J u d ic ia l  Member

Ch.Venk.at Rao
S /o  Shri Ch.Abbai
Ex.Painter# under CF/SECR/Bhilai
R esid ing a t  C/m Kalpana Photo Studio
Bus Stand Road# B h ila i-3
D is t r ic t  Durg (CG) A pplicant

(By advocate Shri B.P.&ao)

Versus

1 . Union o f India through 
The General Manager
South E astern C entral Railway 
G.M .Office# B ilaspur  
D is t .B ila sp u r  (CG)

2 . The S r .D iv is io n a l Mechanical Engineer 
South E ast C entral Railway
Raipur D iv is io n  
Raipur.

3 . The S r .D iv is io n a l Finance Manager 
South E ast C entral Railway
B ila sp u r . Respondents

(By advocate Shri M.N.Banerjee)

O R D E R  (o r a l)

B A.K.Gaur# J u d ic ia l  Member

The order dated 13 .1 .2004  has a lready become f in a l  <y>

SEC Railway# Raipur D iv ision#  has never been ch allenged

by the a p p lica n t.

The a p p lica n t has con fined  h is  r e l i e f  to  payment of

proper p en sion  in  terms o f  5th C entral Pay Commission's

Pay S c a le s , The ap p lica n t has f i l e d  Anhexure A-6 to  the

OA. in  para 6 o f  the sa id  represen tation#  i t  has been 

mentioned as fo llo w s :



«6. T h a t/ on perusing th e pension  papers# I f in d  
that# w h ile  my s c a le  o f pay has been mentioned  
R s.4000-6000 but my la s t  pay was taken as R s.2 7 7 7 /-  
on ly  and accord in g ly  amount o f pension  i s  f ix e d  to  
R s.1 2 7 5 /- . The o r ig in a l punishment order o f  
removal from se r v ic e  was dated 2 4 .1 .9 7  and from 
t h is  d ate  compulsory retirem en t was e f f e c te d  t o .
The 5th Pay Commission Recommendations was g iven  
e f f e c t iv e  from 1 .1 .1 9 9 6 , th e re fo re , the l a s t  pay 
which was taken as R s.2 7 7 7 /- in  the PPO fo r  
pension  c a lc u la t io n s  i s  seems to  be in c o r r e c t .
You are th ere fo re  requested  to  k in d ly  pay the  
proper p en sion  as per Vth Pay Commission Pay S c a le s ,  
and arrange payment o f arrears of d if fe r e n c e  o f  
payable and paid  pension  a t  th e e a r l i e s t ."

2 . The respondents are d ir e c te d  to  con sid er  and 

decide the claim  o f th e a p p lica n t mentioned in  para 

6 o f th e Annexure A-6 re p rese n ta tio n  d ated  15.5.05 by 

passing a speaking and reasoned order within three 

months from th e d a te  o f  r e c e ip t  o f a copy o f th is  

order.

3 . The qA i s  d isp osed  o f  as above.

aa.




